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FACTUAL AND ACTION TAKEN REPORT

Original Application No. 138 of 2022
(ILA. No. 42-2022)

In the matter of:

Roshan Joshi o ppenmseen PRDPIGEL
Versus
State of Uttarakhand & Ors. ... .. Respondent
. BACKGROUND:

1. That, the Hon’ble National Green Tribunal, Principal Bench, New
Delhi, in the matter of O.A. No. 138 of 2022, Roshan Joshi Versus
State of Uttarakhand & Ors. issued following directions on
22.02.2022:

15, In view of the submission made by the Ld. Counsel for
the applicant, a Joint Committee of the State PCB and
District Magistrate, Dehradun, Uttarakhand is constituted.
The State PCB will be the Nodal agency for coordination and
compliance. The Joint Committee may meet within 15 days
and undertake site visit at Kh. No.- 1560 Mauza Raipur,
Pargana Parvadun, Dehradun and Kh. No. 587/1,
Ranjhawala, Raipur, Dehradun and look into the grievance of
the applicant. Factual and action taken report may be
furnished within six weeks by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF.

2. In compliance of order passed by the Hon’ble National Green
Tribunal, Principal Bench, New Delhi on dated 22.02.2000, the Joint
Committee visited sites of proposed petrol pump at Khasra No.
587/1, Mauza Raipur Ranjhawala, Dehradun and petrol pump
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established at Khasra No. 1560, Dobhal Chowk, Mauza Raipur,
Dehradun on 30.03.2022. Following officials were part of the Joint

Committee:

Shri

Surendra Singh, Tehsildar (Sadar), Dehradun -

Representative of District Magistrate, Dehradun.

Dr.

Raj Kumar Chaturvedi, Regional Officer (l/c), UKPCB,

Regional Office, Dehradun.
Shri Rakesh Kandari, Assistant Environment Officer, UKPCB,
Regional Office, Dehradun.

FACTUAL REPORT:

Location wise observations of the Joint Committee about
proposed/established petrol pump is as given below:

Khasra No. 587/1, Mauza Raipur Ranjhawala, Dehradun:

)

During the inspection, the Joint Committee observed
that no petrol pump is established and no
construction work was found in the said location.

In the north direction of proposed petrol pump, a
residential house of Shri Bhagwan Singh Thapa is
located which is 30 meters from boundary of proposed
petrol pump.

There is empty plot in south of proposed location and
there is no habitation in more than 30 meters distance.
The eastern part of proposed location (Khasra No.
587/1) is residential, wherein residential house of Shri
Jeewan Singh Rana is situated, which is adjacent to
proposed location.

Raipur-Balawala Road is located in the west direction of
proposed location.

Copy of inspection report of Joint Committee is enclosed
herewith as Annexure-1.
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vi)  The Central Pollution Control Board vide its Office
Memorandum dated 07.01.2020 issued “Guidelines for
Setting up of new Petrol Pumps”. As per said
guidelines................

H. Siting Criteria of Retail Outlet — as prescribed by
CPCB:

In case of siting criteria for petrol pumps, new retail
outlets shall not be located within a radial distance of 50
meters (from fill points/dispensing units/ vent pipe
whichever is nearest) form schools, hospitals (10 beds
and above) and residential areas designated as per
local laws. In case of constraint in providing 50 meters
distance, the retail outlet shall implement additional
safety measures as prescribed by PESO. In no case,
the distance between new retail outlet from school,
hospitals (10 beds and above) and residential area
designated as per laws shall be less than 30 meters. No
high tension line shall pass over the retail outlet.

Copy of “Guidelines for Setting up of new Petrol Pumps” of
Central Pollution Control Board, as amended dated
16.08.2021 is enclosed as Annexure-2.

Based on above observations, the Joint Committee found
that the proposed location of petrol pump (Khasra No.
587/1, Mauza Raipur Ranjhawala, Dehradun) do not fulfil
the Siting Criteria of Retail Outlet prescribed by the
Central Pollution Control Board as residential area is
located within 50 meter radius of proposed location of
petrol pump.

Khasra No. 1560, Dobhal Chowk, Mauza Raipur,
Dehradun:

) During the inspection, the Joint Committee observed

that Petrol pump namely - Shaheed Gyan Singh Bisht
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Vi)

(Bharat Petroleum), Khasra NO. 1560, Dobhal Chowk,
Mauza Raipur, Dehradun is under operation.

In the north of said petrol pump, a residential house of
Shri Dobhal is located, which is 30 meters from filling
point of said petrol pump.

In the west direction, there is 22 meter wide road and
thereafter, commercial shops and residential houses are
situated.

In the east, a house of Shri Rawat is situated, which is
about 25 meters from dispensing unit point.

There is empty plot in south of said petrol pump wherein
sand, bajri business is being done. Distance from filling
point is about 25 meters.

Copy of inspection report of Joint Committee is enclosed
herewith as Annexure-1.

The Central Pollution Control Board vide its Office
Memorandum dated 07.01.2020 issued “Guidelines for
Setting up of new Petrol Pumps”. As per said
guidelines................

H. Siting Criteria of Retail Outlet — as prescribed by
CPCB:

In case of siting criteria for petrol pumps, new retail
outlets shall not be located within a radial distance of 50
meters (from fill points/dispensing units/ vent pipe
whichever is nearest) form schools, hospitals (10 beds
and above) and residential areas designated as per
local laws. In case of constraint in providing 50 meters
distance, the retail outlet shall implement additional
safety measures as prescribed by PESO. In no case,
the distance between new retail outlet from school,
hospitals (10 beds and above) and residential area
designated as per laws shall be less than 30 meters. No
high tension line shall pass over the retail outlet.
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Copy of “Guidelines for Setting up of new Petrol Pumps” of
Central Pollution Control Board, as amended dated
16.08.2021 is enclosed as Annexure-2.

Based on above observations, the Joint Committee found
that location of said operational petrol pump (Khasra No.
1560, Dobhal Chowk, Mauza Raipur, Dehradun) do not
fulfil the Siting Criteria of Retail Outlet prescribed by the
Central Pollution Control Board as residential houses are
located within 50 meter radius of the said petrol pump.

CATEGORIZATION OF AUTOMOBILE FUEL OUTLETS
(ONLY DISPENSING BY CPCB:

Central Pollution Control Board, for the purpose of
harmonization of classification of industrial sectors under
Red/Orange/Green/White categories, has developed the
Revised Criteria of Categorization of Industrial Sectors under
Red/Orange/Green/White categories and issued directions to
the all State Pollution Control Boards/Pollution Control
Committees under section 18(1)(b) of the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981, vide letter ref. no. B-
29012/ESS(CPA)/2015-16 dated 07.03.2016, for adoption of
the same. As per said classification, Automobile fuel outlets
(only dispensing) is excluded from the Green Category with
following remarks: -

'Sl | Original | Industry | Original |  Remarks

No. | Sl No. Sector Category
4 | 5 | Automobile | Green |Minor air pollution
' fuel  outlets due to fugitive
(only emission during |
dispensing) fuel filling |
operations.
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_ o [ ' I May be exempted
' from the purview
i | | of Consent

‘ Management.

In view of above, the automobile fuel outlets (only dispensing)/Petrol
Pumps are exempted from the purview of Consent Management of
State PCB.

Copy of directions dated 07.03.2016 of the Central Pollution Control
Board along with relevant portion of Revised Criteria of
Categorization of Industrial Sectors under Red/Orange/Green/ White
categories is enclosed as Annexure-3.

IV. CONCLUSION AND ACTION TAKEN BY UKPCB:

1. As per categorization prescribed by the CPCB, UKPCB has no
role in the process of granting permission for the establishment of
petrol pumps in any location within the State.

2. However, based on the observations of the Joint Committee,
Uttarakhand Pollution Control Board has suggested the District
Magistrate Dehradun vide letter dated 18.04.2022 to cancel the
said permissions issued by the District Magistrate, Dehradun, as
per rules. Copy of letter issued on dated 18.04.2022 is enclosed
as Annexure-4.
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CENTRAL POLLUTION CONTROL BOARD

DELHI 110 032

B-13011/1/2019-20/AQM “) 3“ 2- \U % January 07, 2020

OFFICE MEMORANDUM

Sub: Guidelines for Setting Up of New Petrol Pumps in Compliance of Hon'ble NGT order
dated January 18, 2019 in OA No. 86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors

-regarding.

Hon'ble National Green Tribunal. vide order dated January 18, 2019 in OA No.
86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors directed Central Pollution
Control Board and MoPNG to look into the issue of setting up of large number of petrol
pumps in the country and directed that appropriate guidelines be issued by the Central
Poliution Control Board in exercise of statutory power.

An Expert Committee comprising of members from HIT Kanpur. NEERI, 1P,
TERI, MoPNG and CPCB was constituted to frame Guidelines for setting up of new
Petrol Pumps including siting cniteria and poliution prevention and conlrol measures

The guidelines were placed in public domain and

comments/suggestions/objections were invited from public and concern stakeholder
and these were reviewed and gu:deline have been finalised

The final Guidelines prepared by Expert Commuttee are hereby circulated for
implementation by concerned stakeholders. These guidelines are hereby issued with

the approval of the Competent Authority.

-_________,._.....-—
(V.K. Shukla)
Additional Director, AQM Div.

Encl.: As Above ,MS//
_--———"-("n" A
To.
emnes o B
As per List Enclosed s\

Copy to:
1. Joint Secretary
CP Division
Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhavan,
Jorbagh Road, New Deihi - 110 003

2 PStoCCB

L/\;/PSIOMS
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A. Containment and treatment of spillages from fuel filling operations at

petrol pumps:

Petrol pumps located in areas with high groundwaler table 1€ groundwat:’:‘r
levels less than 04 meters shall have secondary containment by way of dou::
walled tanks or concrete protection walls so as to minimize groundwaf?r aer
soil contamination. It shall be lhe responsibility of OMC to pf:ze;:sgre
measured groundwater level at the site of proposed petrol pur:P :?es Details
implementation of these adequate protection measures for suc sbhc domain

. n pu
of measures taken by Oil Marketing Company shall be placed in p

water Board/
and in case of contradictory view, view of State/ Central Ground

Authority wili prevail.
ground tank and its

2 All new retail outlets shall have underground tanks/ above fmps, fitlings elc.
ancillary components such as pipes, flexible f_:onnector_s.J p(HDPé! rild Steel
protected from leaks due to corrosion by adopting ma‘?”a . roved by PESO.

etc ) with required prolective coaling, as applicable, duly app

i ' I-165
3. Any major leakage/ spillage of Petrol, Diesel. Lube Oil (more than 1 bf::”i o
litres) occurs at fueling station, concerned OMC shall report to State Pollu

Control Board. PESO and District Adminislration under intimation to CPCB
within 24 hours of occurrence

Operation of concerned underground storage tank (UST) and its anciﬁgry
components shall be stopped immediately and not be resumed till corrective
measures lo contain and stop leakage/ spillages are implemented to the

satisfaction of PESO and concerned SPCB

OMCs will be held liable for Environmental Compensation (imposed by
SPCBs/PCCs) and assessment of environmental damage (depending on
extent of contamination in soil and groundwater) and site remediation
Consultant/ Expert agency appointed by OMCs for damage assessment and
site remediation shall have minimum national/ international experience of 5
years in this field. Various approved methods shall be considered for cleaning

underground contaminants

4 Al DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its
level in customer fuel lank reaches full capacity.

. es a a £
| | Z I
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: I
Single/ double plane swivel with breakaway coupling shall be installed fsr(aj{
the dispensing units for better posilioning of nozzle while refueling so tha
does not fall off accidently.

‘ . ! r
In pressunzed dispensation, all dispensing units shall be installed with si;ga
valves to cut the fuel flow from pipe line immediately upon accidental knocking
of dispensing units from its position

In pressurized system all Submersible Turbine Pumps (STPs) are 10 installed
with line leak deteclors and in the event of pipeline leaks STPs shall stop
pumping fuel from underground tanks.

Emergency stop button switch shall be provided on the Multi-Product Dispenser
(MPD) to stop the dispensation in case of emergency

‘Automation system shall be installed at all new retail outlets to alert in case of

lank leak by way of auto gauging system approved by PESO.
All Retail Outlets shall provide overfill alarm through automation

Measures for spill containment in fill point chambers and forecourt area shall be
implemented as prescribed by PESO.

Check on leakages (Leakage Detection System) from underground
storage tanks so as to prevent groundwater and soil contamination:

1. All new retail outlets will have automation system instalied which will
provide reports on volume balance after every day operalion and records
shall be maintained.

2. Manual gauging shall be done once in a month and compare the same with
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. In case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case
of leakage resulting in soil / groundwater contamination:

a Concerned OMC shall report to State Pollution Control Board, PESQO
and District Administration under intimation to CPCB within 24 hours of
occurrence. Operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.

b Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent explosion
due to vapors released due lo leakage as recommended by PESO shall
be implemented immediately

"if
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SPCBs/PCCs)
on  extent

eld hab|
g as:; for Enviroanmental Compensalion (imposcd hy
o Ok Ssmenl of environmental damage (depending
féMmediation  Congy, oon insol and . groundwater) and site
damage 2ssees ultant/ E-prerl agency appointed by OMCs for
nationay ment and site remediation shall have minimum
International experience of 05 years in this fiel ,
approved methods shall be arad 1 i THEE. Vilione
consigere or ci H
Contaminants. cleaning underground
d O i , .
b:eratlon of Underground tank and its ancillary components shall not
re "4 3 5
: esumed tiil corrective measures to contain and stop leakages are
Implemented to the satisfaction of PESO and concerned SPCB

4. All underground tanks and pipelines shall be subjected to lest for leaks
every 7 years.

C. Policy towards Treatment and disposal of sludge removed from
underground tanks during cleaning:

Sludge shall be collected, stored and disposed as per Rule 8 of Hazardous Waste
(Management and Transboundary) Rules, 2016 and amendments thereof and

records shall be maintained.

D. Installation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sale potential of 300KL MS per month and
setting up in cities with population more than 1 lakh will be provided with
VRS. VRS should be functional by the time of sale of MS touch 300 KL. In
case of failure of installation of VRS, Environment Compensation will be
levied by SPCBs/ PCCs equivalent to the cost of VRS and this will further

increase proportionate to the period of non-compliance.

Any new retail outlet set up in cities having population more than 10 lakh
and having sale potential of 100 KL MS per month will be provided with VRS.
VRS should be installed within a period 03 months from the day of sale of
MS touch 100 KL. In case of failure of inslallation of VRS, Environment
Compensation will be levied by SPCBs/ PCCs equivalent to the cost of VRS
and this will further increase proportionate to the period of non-compliance.

in case of Stage Il VRS, nozzle shall be provided with flexible cover flap or
other alternative system for proper covering of filling tank and Iherefore

proper recovery of vapors.

4. OMCs are responsible for maintaining installed VRS. They havo lo maintain
periodic inspections for A/L regufator as prescribed by Legal Metrology

Proper record shall be maintained.
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5. Working of dispenser shall be interlinked wilh VRS functioning. Online
system shall be developed within 06 months to monitor status of operation
of VRS. In case of non-operation of VRS, the same shall be automatically
reported to concerned OMC. VRS shall be brought into operation
immediately within 24 hrs and in any case within 72 hrs failing which sale of
MS shall be stopped from the fueling station. Proper records of operation of
VRS shall be maintained

6. Work zone monitoring for Total VOC and Benzene shall be conducted by
OMCs for petrol pumps selling more than 300 KL/ month and more than 10
lakh population (in first phase) by E(P)Act, 1986 approved labs once in a
year to check compliance with OSHA norms (Time-Weighted Average) and
report shall be submitted to SPCB. In addition, pilot study shall be conducted
by OMCs through expert institutions for online monitoring of VOCs.

L. Ground water and soil quality monitoring within petrol pump selling more
than 300 KL/ month and more than 10 lakh population shall be conducted
by OMCs once in two years through E(P)Act, 1986 approved labs for the
following parameters from the nearest source and report submitted to
SPCB:

Permissible Limit

[stNo. ]

I
)
l

SRDEIENE— .

Parameter

Total Egﬁafeﬁm hydrocarbons

600pg/

Permissible Limit ‘,

BTEX .. Benzene- 950pg/|
ii.  Toluene- 300pg/I
iii.  Xylenes-
a. o-xylene- 350ug/|
b. m & p- xylene- 200ug/i
‘Ethanol 1400 pg/l
‘Methyl Tertiary Butyl Ether 13ug/l
PAH 0.0001pg/l
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I Measures for protection of Worker's Health

1. All workers engaged al relail oullels may be covered under 1251 OMC
dealers shall implement the personal proleclive equipment (PPE) as per
labor laws.

2. |EC (Information Education Communication) aclivilies should he organized
by OMC dealers for workers at regular intervals in order lo sensilizc them
about harmful impacts of VOC emissions.

G. Audit of all protection measures and monitoring system implemented at
petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes. overfill
protection equipment and alarm system on annual basis and maintain records.

H. Siting criteria of Retail Outlets:

In case of siting criteria for petrol pumps new Retail Outlets shall not be located
within a radial distance of 50 melers (from fill point/ dispensing unils/ vent pipe
whichever is nearest) from schools, hospitals (10 beds and above) and
residential areas designaled as per local laws. In case of constraints in
providing 50 meters distance, the retail outlel shall implement additional safety
measures as prescribed by PESQ. In no case the distance between new retail
outlet from schools, hospitals (10 beds and above) and residential area
designated as per local laws shall be less than 30 meters No high tension line
shall pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, Guidelines,
Orders elc.
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CENTRAL POLLUTION CONTROL BOARD

DELHI 110032

B-13011/1/2020-21/AQM January 29, 2021

OFFICE MEMORANDUM

Sub: Clarification with regard to cut-off date for applicability of siting criteria referred

in Guidelines for Setting Up of New Petrol Pumps dated 07.01.2020

This is in reference to guidelines issued by CPCB on 07.01.2020 for setting up of new petrol

pumps indicating the siting criteria to be got implemented for new Retail Qutlets.

References/cases have been received with regard to applicability of CPCB siting criteria dated
07.01.2020, in case of Retail Qutlets where Letter of Intents (Lols) have been issued or

applications have been made for obtaining NOC or prior clearance/ initial approval has been
obtained from PESO.

In this regard, it is clarified that the siting criteria for new Retail Qutlets is 1o be complied wilh
in cases where construction of Retail Outlets by Oil Marketing Companies commenced on or
after 07.01.2020. In other words, the siting criteria will not apply to those cases where PESO
prior clearance/ initial approval has been obtained and subsequently construction has been
started by the OMC before 07.01.2020.

This is issued with the approval of Competent Authority.

@‘\‘-,

(P. K. Gupta)
Additional Director and Head
AQM division
To:
1. All SPCBs/PCCs-  With a request to circulate to Commissioner of civil supplies or
(As per list other similar authorities who look afler issues related 10 fuel
enclosed) Retail Outlets at State level and District Collectors.

2. Ministry of Petroleum And Natural Gas
Joint Secretary (Marketing)
Ministry of Petroleum and Natural Gas, Govt. of India
Shastri Bhavan,
New Delhi — 110001



Petroleum And Explosives Safety Organisation

Chief Controller of Explosives

Petroleum and Explosive Safety Organization (PESO)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

The Chairman,

M/s. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

. The Chairman,

M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshedji Tata Road, Mumbai
Maharashtra 400020

. The Chairman,

M/s. Indian Qil Corporation Limited

Indian Oil Bhawan, G9, Ali Yavar Jung Marg
Bandra East, Mumbai, Maharashtra 400 051

. General Manager (International Trade),
Mangalore Refinery and Petrochemicals Limited,
Core - 8, 7th Floor,

Scope Complex, Lodhi Road,

New Delhi — 110003

. The Chairman and Managing Director,
M/s. Shell India Pvt, Ltd.

Plot No. 7, Bangolore Hardware Park,
Devanahalli Industrial Park
Mahadeva Kodigehalli

Bangalore- 562 149, Kamnataka.

. The Chairman and Managing Director,
M/s Reliance Industries Limited,
Maker Chambers - IV

Nariman Point

Mumbai 400 021

. Chairman
M/s. Nayara Energy Limited (Formerly Essar Oil Limited)
5th Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block
Bandra Kurla Complex, Bandra East
Mumbai- 450 051



Copy to:

\!)/R/c'gional Director
Regional Directorate, Bhopal
Third Floor Sahkar Bhawan

North T T Nagar
Bhopal 462003

2. Regional Director
Regional Directorate Bengaluru
A-Block, Nisarga Bhavan,
1st and 2nd Floors, 7th D Cross,
Thimmaiah Road, Shivanagar,
Bengaluru-560079

3. Regional Director
Regional Directorate, Chennai
No. 76, Mount Salai,
Guindy, Chennai-600032

4, Regional Director
Regional Directorate Kolkata
South end Conclave Block-502, 5th and 6th Floor,
1582, Razidanga, Main Road,
Kolkata-700107

5. Regional Director
Regional Directorate, Lucknow
PICUP Bhawan
Vibhuti Khand, Gomti Nagar
Lucknow - 226 010

6. Regional Director
Regional Directorate, Shiiiong
TUM-SIR. Lower Motinagar,
Near Fire Brigade H.Q., Shillong-793014

7. Regional Director
Regional Directorate, Vadodara
Parivesh Bhawan, Opp. Ward No. 10
VMC Office Subhanpura, Vadodara - 390 023

8. Regional Director
Regional Directorate, Pune
Row House No.|, Nisarg Vihar,
Balewadi, Pune -411045



List of SPCBs/ PCCs

I | The Member Secretary 27 7 The Member Secretary
Andhra Pradesh State Pollution Control Board Arunachal Pradesh Stare Pollution Control llaard
D No.33-26-14 D72, Near Sunrise Hospital, ‘Paryavaran Bhavan', Yupla Rond,
Pushpa Hotel Centre, Pappu Nallah,
Chalmvari Street, Kasturibaiper, Naharlagun - 791110
Vijayavada-520010 Arunachal Pradesh _ e
3. The Member Secretary 4 The Membur Secretary
Assam State Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, Parivesh Dhawan, Plot No.N-13/2,
Guwahati - 781021 Patliputra Industrial Area
Assam Pains-800023
S. | The Member Secretary 6. | The Member Secretary |
Chhatisgarh Environment Conservation Board Goa State Pollution Control Board f
Paryavas Bhawan, Nr. Pilerne Industrial Estate, ‘
North Block Sector-19 Opp. Saligao Seminary, |
Naya Raipur - 492 099 Saligao - Bardex |
Chhattisgarh Gon - 403511 e
7. | The Member Secretary 8. | The Member Secrelary
Gujarat State Pollution Control Board Haryana State Pollution Control Board
Sector 10-A, C-11, Sector 6, Panchkula,
Gandhi Nagar - 382043 Haryana 134109
Gujarat Haryana
9. | The Member Secretary 10. | The Member Sccretary
Himachal Pradesh State Pollution Centrol Board J&K State Poliution Control Board, Parivesh Bhawan,
Paryavaran Bhavan, Phasc 11, Forest Complex, Gladni, Narwal, transport Nagar,
New Shimla - 171009 Jammu (J&K) !
Himachal Pradesh o - e I
11, | The Member Secretary 12. | The Mcmber Secretary
Jharkhand State Pollution Control Board Karnatakn State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, 4& 5™ floors
Ranchi - 834004 Church Street,
Jharkhand Bangalore - 560 001
Karnataka ]
13. | The Member Secretary 14. | The Member Secretary i
Kerala State Pollution Control Board Maharashira State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3""& 4™ Noors
Thiruvanathapuram - 695004 Sion Matunga Scheme Road No. 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),
Mumbei 400 022, Maharashtra i
1S. | The Member Secretary 16. | The Member Secretary |
Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board
Paryavaran Parisar, E-5 Arera Colony Lamphelpat,
Bhopal - 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur
17. | The Member Secretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Mizoram Siate Pollution Control Board
Arden, Lumpyngngad, New Secretarial Complex, !
Shillong - 793014 Khatla, Thianmual Peng, Aizawl |
Mecghalaya Mizoram 796001 ]
19. | The Member Secrctary 20. | The Member Secretary
Nagaland State Pollution Control Bosrd Odisha State Pollution Control Board
Signal Point, Dimapur, Paribesh Bhawan
Nagaland - 797112 A-118, Nilakanta Nagar, Unit -VIII,
Nagaland Bhubaneshwar - 751012
Odisha
21. | The Member Secretary 22. | The Member Secretary i
Punjab State Pollution Control Board Rajasthan State Pollution Control Board |
Nabha Road, [Tl Rd, Adarsh Nagar, A-4 Institutional Arca, Jhalane Dungri l
Prem Nagar, Jaipur - 302004 )
Plli.lll - 147001 Rajasthan
Punjab _j
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Pondicherry Poliution Control Commitree, Housing

23. | The Member Secrctary 24. | 'The Member Secretary
Sikkim State Pollution Control Bourd Tamil Nadu State Pollution Control [loard
State land Use & Environment Cell Na. 76, Mount Salul, Guindy.
Qowt. of Sikkim, Deorali, Gangtok , Sikkim Chennai - 600032, Tamil Nadu ;
25. | The Member Secrctary 26. | The Member Sccrctary
Tclangana State Pollution Control Board Tripura State Pollution Control Board {
Paryavaran Bhavan Parivesh Bhawan
A-3, Industrial Estatc, Sanath Nagar, Pt Neliru Complex, Gorkhabasti P.O.,
Hyderabad - 500 018 Kunjaban, Agartalh,
Telangana West Tripura - 799 006
| Tripura -
27| The Member Secretary 28. | The Meinber Secretary
Urttarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Board
Control Board 3" floor. PICUP Bhavan,
29720, Nemi Road, Vibhuti Khand, Gomu Nagar,
Dehradun - 248001 Lucknow - 226010
Uttarakhand Uttar Pradesh
29. | The Member Secretary 30. | The Member Secretary
West Bengal State Pollution Control Board Dethi Pollution Control Committee,
Paribesh Bhavan Government of N.C.T. Dethi
Building, No.10-A, Block -LA, Scctor 3, 4th Floor, ISBT Building, Kashmere
Salt Lake City, Gate,Delhi-1 10006
Kolkata - 700 091, West Bengal |
31. | The Member Secretary 32. | The Member Secretary |
Andeman & Nicobar Islands Pollution Chandigarh Pollution Control Committce, |
Control Committee, Paryavaran Bhawan, Ground Floor, Sector!9 B f
Department of Science & Technology, Madhya Marg, Chandigarh |
Dollygunj Van Sadan, Haddo P.O., Port Blair -
744102 l
33. | Member Secretary 34. | Member Secrctary {
Daman, Diu & Dadra Nagar Havcli Lakshadweep Pollution Control Committee, |
Pollution Control Committee, Department of Science, Technology & !
Office of the Deputy Conservator of Forests, Enviranment, ’
Moti Daman, Daman - 396220 Kavarati-682555
35. [ Member Secreiary f
|
!

Board Complex, Anna Nagar, Pondicherry-600 005




P

¢
PR D TuuT foraaor &re
x|

CENTRAL POLLUTION CONTROL BOARD
@ wutaror, & vd weraryg ofrads wAEE Aa qTEn

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDL

B-13011/1/2019-20/AQM August 16, 2021

OFFICE MEMORANDUM

Sub: Addendum to the Guidelines for Setting Up of New Petrol Pumps issued on
January 07, 2020 -regarding.

CPCB in compliance of the Hon'ble National Green Tribunal order dated January 18,
2019 in O.A. No. 86/2019: Gyanprakhash @ Pappu Singh Vs Uol & Ors. issued

guidelines for Setting Up of New Petrol Pumps vide O.M. No B-13011/1/2019-
20/AQM/10809 dated January 07, 2020.

Hon'ble NGT vide further orders dated 23.07 2020 and 09.10.2020, in the matter of
Suresh Mandaloi Vs State of MP & Ors (O.A. No. 81 of 2019 (CZ2)). directed

MoEF&CC and CPCB to submit a report with regard to the minimum distance from
water bodies to the petrol pump.

The matter was reférred to the Expert Committee and the draft guidelines for
implementation in case of petrol pumps near water bodies were prepared. The
guidelines also specify the groundwater and soil sampling protocol, frequency of
sample collection and the prescribed parameters and screening values to be
adopted. The same monitoring protocol and parameters/ values (except for

monitoring frequency) need to be adopted for petrol pumps covered under the
guidelines dated January 07, 2020.

These draft guidelines were placed in public domain for seeking
comments/suggestions from public and concerned stakeholders. These were
reviewed by the Expert Committee and the guidelines have been finalised and are

hereby issued as addendum to the earlier CPCB Guidelines dated January 07, 2020
for implementation by concerned stakeholders.

This issues with the approval of the Competent Authority.

(T
(P.Kmlsﬁi/
Additional Director& Divisionai Head
AQM Div
Encl.: As Above

To

1. All SPCBs/ PCCs

with a request to circulate to Commissioner of civil
(As per list enclosed)

supplies or other similar authorities who look ofter
Issues relaled to polrol pumps at Stote/ UT level

end Disiricl Colleclors/ Commissioners Depuly
Commissioners.

‘ofdn wa' g R TR, feee- 110032

ZT9T/Tel : 43102030, 22306782 AGATEZ Wan~u-



2 Joint Secretary (Marketing)
Ministry of Petroleum and Natural Gas, Govt. of India
ShastriBhavan,
New Delhi — 110001

3. Chief Controller of Explosives -
Petroleum and Explosive Safety Organization @PESO)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

4 Director
Legal Metrology o
Ministry of Consumer Affairs, Food and Public Distribution Deptl. of Cons
Room No.461-A, Krishi Bhawan,
New Delhi - 110 001

5. The Chairman,
M/s. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

6 The Chairman,
M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshedji Tata Road, Mumbai
Maharashtra 400020

7. The Chairman,
M/s. Indian Qil Corporation Limited
Indian Oil Bhawan, G9, Ali Yavar Jung Marg
Bandra East, Mumbai, Maharashtra 400 051

8. The Chairman,
M/s. Shell India Markets Pvt. Ltd.
Plot No. 7, Bangolore Hardware Park,
Devanahalli Industrial Park
MahadevaKodigehalli
Bangalore- 562 149, Karnataka.

8. The Chairman,
M/s Reliance Industries Limited,
Maker Chambers - IV
Nariman Point
Mumbai 400 021, India

10. The Chairman,

M/s. Nayara Energy Limited (Formerly Essar Oil Limited)
5th Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block

BandraKurla Complex, Bandra East
Mumbai- 450 051

umer Affairs,

e o T



List of Stakeholders

‘ smber Seerctary 2 I'he Member Secretary
1 J\?\:I:::!l“}u.a:ilc:;nL;::(t)l‘nllulim: Control Board Arunachal Pradesh State Pollution Control Board
1D No 33-26-14172, Near Sunrise Hospital, ParyavaranBhavan’. Yupla Road,
3 PappuNaliah,
P‘ushm Hut?! (..cm:'e, o NITErIaM\m 291110
Chalmvari Street, Kasturibaipet, Arunschal Pradesh
Vijayavada-520010 o =
V| The Member Secretary 4. | The Member Secretary
Assam State Pollution Contro! oard Bihar State Pollution Control Board
Ramummaidan, | Panivesh Blawan, Pl Na N-i3/2,
Cuwahati - 781021 | Pathputea Indostrind Area
Assam | Patng %0001 o o R
s e \ﬂunbc:SmL‘tr\]:‘alr}jwuu o i 6 I'he Member Seeretary
Chhatsgarh Environment Conservation Roard Goa State Poilution Comtrol Doard
Paryavas Bhawan, N, Pilerne Indusirial Fstate,
North Block Sector-19 Opp. Saligao Seminary,
NayaRaipur - 492 099 ?;I;;R_"gd:;‘;rldu
Chhatusgarh e _ N
17, | The Member Sccretary R | The Member Secretary
Gujarat State Pollution Control Board Haryana Swte Pollution Control Board
Sector 10-A, C-11, Sector 6, Manchkula,
Gandhi Nagar - 182043 Haryana 134109
Gujarat Haryana . o
9. | The Member Sccretary 10. | The Member Secretary
Himachal Pradesh State Poliution Control Board J&K State Pollution Control Board, Parivesh Bhawan,
ParyavaranBhavan, Phase 111, Forest Complex, Gladni, Narwal, transport Nagar,
New Shimla 171009 Jammu (J&K)
Himachal Pradesh
1. The Member Secretary 7 177 “The Member QgLILT-l;)" T T
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Panisaralihavan, 4%& S* floors
Ranchi 834004 Chureh Street,
| - Bangalore  S60 (601
_— e S L0 s g S
13. | The Mcember Secretary 14,1 The Member Secretary
Kerala State Pollution Control Board Maharashira State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3"& 4% flaors
Thiruvanathapuram 695004 Sion Matunga Scheme Road No, 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022, Maharashira
15 | The Member Secrctary 16. | The Member Sceretary o
Madhya Pradesh State Pollution Control Board Manipur Siate Pollution Control Board
ParyavaranParisar, E-5 Arera Colony Lamphelpat,
Bhopal - 462016 Imphal West D.C, Office Complex - 795004
Madhya Pradesh Manipur
17| The Member Sccretary 18. | The Member Scerctary T
Meghalaya State Pollution Conirol Board Mizoram Staic Pollution Control Roard
Arden, Lumpyngnged, New Secretariat Complex,
Shillong 793014 Khalln.'l'hlamnunl Peng, Aizaw!
Meghulaya s SN
9. | The Member Secretary 20. | The Member Seeretary. T T T
Nagalond State Pollution Contro! Board Odisha State Pollition Control Hoard
Signal Point, Dimapur, Punbesh Bhawan
Nagaland 79712 A-11R, Nilakanta Nagar, Unit Vi),
Nagaland Bhubaneshwar 751012
Odisha
2. T'“AM‘"*’“ Sec 22. | The Member §ccteury—-mw—_”_h_ T
Punjab State Pollution Control Board Rajasthan State Pollution Control Board
':::.N'::;d' ITI Rd, Adarsh Nagar, A-4 Institutionnl Arca, JhalaneDungri
L__L Patiala 14700 p Jaipur - 302004, Rajasthan
=TI, Punjab

——  ———




2).

The Member Sceretary 24, | The Member Secretary
Sikkim State Pollution Control Board Tamil Nadu State Pollution Control Board
State land Use & Environment Cell Na. 76, Mount Salai, Guindy,
Govt. of Sikkim, Deorahy, Chennat - 600032
Gangrok. Tamil Nadu
Sikkim . ; o
25. | The Member Secretary 26, | The Member Secretary
Telangana State Pollution Control Board Fripura State Pollunon Control Board
ParyavaranBhavan Parivesh Whawan
A=), Indusinial Extate, Sanath Nagar, | 't Nehra Complex, Gorkhabast PO
Hyderabad 500 018 ! Kunaban, Apartala,
Telangana ! West Tnpura - 799 006
Fripura
27. | "The Member S_cmc‘r_v:‘—'r—ar""yw 28 | The Member Secretary
Unarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Roard
Control Board 34 fleor, PICUP Bhavan,
29720, Nemi Road, VibhuuKhand, Gomti Nagar,
Dchradun 248001 Lucknow 226010
Uttarakhand Uttar Pradesh o
29. | The Member Secretary 30. | The Member Secretary
West Bengal State Poltution Control Board Delhi Potlution Control Committee,
ParibeshBhavan Government of N.C.T. Delhi
Building, No.10-A, Block -LA, Sector }, 4th Floor 1SBT Building, Kashmere
Sal Lake City, Gate,Dethi-1 10006
Kolkata 700 091, West Bengal e -
J1. | The Mcember Scerctary 32| The Member Scerctary
Andaman & Nicobar Islands Pollution Chandigarh Pollution Control Committee,
Control Committee, Paryavaran Bhawan, Ground Floor, Sectori 9 i3
Department of Science & Technology, Madhya Marg, Chandigarh
Dollypun) Van Sadan, Haddo P.0).. Pon Blar
744102
33 | Member Secretary 334, Member Sceretary
Daman, Diu & Dadra Nagar Ilavch Lakshadweep Pollution Control Committee,
Pollution Control Commitice, Department of Science, Technology &
Office of the Deputy Conservator of Forests, Environment,
Moti Daman, Daman - 196220 Kavarali-682555 _
35. | Member Sceretary - -
Pondicherry Pollution Control Commitiee, Housing
Board Complex, Anna Nagar, Pondicherry-600 005




Copy to:

1. Joint Secretary
CP Division
Ministry of Environment, Forest and Climate Change
Indira ParyavaranBhavan,
Jorbagh Road, New Delhi - 110 003

2. Regional Director
Regional Directorate, Lucknow
PICUP Bhawan, VibhutiKhand, GomtiNagar,
Lucknow- 226010

3. Regional Director
Regional Directorate Bengaluru
A-Block, NisargaBhavan,
st and 2nd Floors, 7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

4. Regional Director
Regional Directorate, Bhopal
Parivesh Bhawan, Paryavaran
Parisar E-5, Arera Colony, Bhopal-462016

5. Regional Director
Regional Directorate, Vadodara

Parivesh Bhawan, Opp. Ward No. 10 VMC Office Subhanpura,
Vadodara -390023

6. Regional Director
Regional Directorate, Shillong
“TUM-SIR". Lower Motinagar,
Near Fire Brigade H.Q., Shillong-793014

7. Regional Director
Regional Directorate Kolkata
‘South end Conclave' Block-502, 5th & 6th Floor, 1582,
Razidanga, Main Road, Kolkata- 700107

8. Regional Director
Regional Directorate, Tamil Nadu

Second Floor, No.77-A, South Avenue Road, Ambattur Industrial Estate, Ambaltur
Taluk, Thiruvallur District, Chennai- 600 058, Tamil Nadu.

8. Regional Director
Regional Directorate, Chandigarh
e-mail- Burnamsingh.coch@nijc.in
10. Regional Director
Regional Directorate, Pune

e-mail - bisharma,coch@nic.in

11. PAo CCB
12. AOto MS

13. 1T Division : for uploading on CPCB website



ADDENDUM TO GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

The Hon'ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of
Suresh Mandaloi Vs. State of M. P. & Ors. (O.A. No. 61 of 2019 (CZ)), directed
MoEF&CC and CPCB to submit a report with regard to the minimum distance from
water bodies to the petrol pump.

The matter was subsequently referred to the Expert Committee constituted by
CPCB earlier in the matter of guidelines for setting up of new petrol pumps and the
following addendum guidelines (to guidelines dated 07.01.2020) have been finalised

for implementation in case of petrol pumps near water bodies:

a) All the surface water bodies irrespective of utility shall be protected from any
possible contamination. These include lakes, ponds, streams, rivers, wetlands,
canals and creeks, as per revenue records. Retail Outlets shall not be located
within a distance of 50 meters from the nearest point of water bodies. In case of
streams and rivers, the distance shall be considered from floodway. In case
floodway is not defined, the distance shall be considered from firm banks/ edge of
river. The siting criterion is to be implemented for all new petrol pumps where
construction by OMCs starts post the issuance of these guidelines.

b) Retail outlets coming within 50 meter to 100 meter from the nearest point of
surface water body shall have secondary containment by way of double walled
tanks or concrete protection walls around Underground Storage Tank (UST).

¢) Groundwater and soil quality monitoring near the premises of fuel retail outlets
shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs
or labs with national/international accreditation. The monitoring shall be done for
those Fuel Retail Outlets which are located within 100 meter from the nearest
point of surface water bodies. These shall be applicable to all petrol pumps,
regardless of the date of establishment. In case of any clarification and/or difficulty
in obtaining samples for groundwater and soil quality monitoring, OMCs may seek




assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and

groundwater monitoring is annexed as Annexure-|.

d) Groundwater and soil quality monitoring shall also be conducted by OMCs before
instaliation of the new fuel retail outlet, for those retail outlets coming up within

100 meter from the nearest point of surface water bodies.

NOTE: These guidelines are supplementary to all existing relevant Rules,
Guidelines, Orders, Notifications such as Wetlands (Conservation and Management)
Rules, 2017, Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other
measures, prescnbed in CPCB guidelines for setting up of new petrol pumps dated
07.01.2020, for containment and treatment of spillages, check on leakages from
USTs, treatment and disposal of sludge removed from underground tanks during
cleaning, measures for protection of workers' health, audit of all protection measures
and monitoning system implemented at petrol pumps, shall also apply to the fuel

retail outlets falling in the cniteria specified above.

Monitoring protocol specifying the prescribed parameters and screening values
annexed with these guidelines (other than the monitoring frequency), shall also be
adopted for those retail outlets where CPCB guidelines dated 07.01.2020 are

applicable.

These guidelines shall be reviewed from time to time.



Annexure-I
Protocel for monitoring quality of soil and groundwater near the premises of fuel retail
outlets
Samples of groundwater being used for drinking purposes shall be collected from at least
three different directions with reference to the retail outlet. The sampling point should be
preferably within S0m distance from the underground storage tank location at the retail outlet.

The samples shall be analysed for the following parameters:

Table 1.
Sr. No. Parameter Screening Values
1. Total petroleum hydrocarbons | 0.6mg/L
(Cio -Cag)

: BTEX i.  Benzene- 0.01mg/L
ii.  Toluene- 0.7mg/L
iii,  Xylene-0.5mg/L

3 Methyl Tertiary Butyl Ether 13pg/l

4. Total PAH 0.0001mg/l

Further, soil sample shall be collected from a borehole within the premises of the fuel retail
outlet adjacent to the Underground Storage Tank (UST) pit. The depth of bore hole should be
up to Im below the bottom of the storage tank level. Soil samples shall be analysed for the

following parameters:

Table 2.
Sr. No. | Parameter Screening Values(mg/kg)
ks Total petroleum hydrocarbons 5000
(TPH)
2. Benzene 5
3. Toluene 30
4. Xylene 50
8. Methyl Tertiary Butyl Ether 100
6. Total PAH 40

Ground water and soil quality monitoring shall be conducted by OMCs once a year through E
(P) Act, 1986 approved labs or labs with national/international accreditation and the reports
are (0 be submitted to SPCB. The soil monitoring shall be done in first six months while
groundwater monitoring shall be done in the next six months.



In case of exceedance of screening by any parameter, or in case of leakage resulting in
soil/groundwater contamination, the measures/steps as prescribed in the guidelines for setting
up of petrol pumps dated 07.01.2020 shall be taken up. Assessment and remediation shall be
carried out as per the guidelines issued by MoEF&CC and CPCB.



Annexure-3
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LG ALY
No.B-29012/ESS(CPA)/2015-16/ March 07, 2016
To

The Chairman
All the State Pollution Control Boards / Pollution Control Commuittees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control ot
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCI),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Contro!
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the tunctions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that difterent SPCBs /PCCs
were following  different criteria tor classification of industrial sectors  under
Red/Orange/ Green category and that classitication was being used by the SPCBs/PCCs
for grant of consents to industries and for inventorization / surveillance of industrics

WHEREAS, the issuc regarding classification ot industries was deliberated upon
in the 56" Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors talling unde
Red/Orange/Green category to bring uniformity in classitication of industrial sectors
across the country;



WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following dircctions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘CGreen’:

a). To maintain uniformity in categorization of .iru,iustries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group tor grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activities

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
ot industries operating in their jurisdiction based on the criteria specitied in the (inal
report of that Working Group and submit the same to CPCB within 90 davs in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus tar was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge ot emissions and effluents and its likely impact on health was not
considercd as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner I'he
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a"Working Group’ comprising of the Members trom Central
Poilution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashlre,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential tor categorization of industrial sectors and adopting it tor
implementation of pollution control plan;

WHEREAS, the Working Greup has developed the criteria of categorization of dustial
sectors based on the concept of Pollution Index which is a funclion of the emissions (an
poliutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Vrevention and Control
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment (Protection) Act , 1986 and Doon Valley Notilication, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , basced on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC , the following criteria on "Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finahzed:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 (o 59 -Orange categony
> Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White calegor

WHEREAS, bascd on the revised criteria, the ‘TFinal Report on Revised Categrorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
‘Categorization” is based on the relative pollution potential of the industrial sectors and
grouping, of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industrics in various
categories are as under

i.  The Red category of industrial sectors: 60

. The Orange category ot industrial sectors: 83
. The Green category of industrial sectors: 63 and
wv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” tor White
category of industries and an intimation to concerned SPCB / PCC shall sutfice,

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration ot no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therctore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scction
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hercby issued for
compliance by all SPCBs and PCCs

(05 ]
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. F1, 2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial scctors,
presented at table no. G2, G3, G4 and G5 respectively, in the “Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate’ and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the State which have been considered tor grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective

SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White  categony of
industrial sectors” shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange Green
and White categories. Siting of industries shail be only in contorming arcas
SPCBs / PCCs shall evolve sector specific plans for control of poliution and
industral surveillance for verifying compliance.

That the SPCBs and PCCs shall revise /prepare the imventory of Red,
Orange, Green and White categories of industrics operating in therr
jurisdiction bascd on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copyv.

That the listed categorv of mmdustries or those identified later-on undae
ditferent categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPC B
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required [t s
further clarified that while categorizing the industries, fractional numbcers
shall be rounded off to nearest integer
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions to CPCB before
15.04.2016.

Copy to: 7 /L I( o

1. The Chief Secretary of all the States and UTs

2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rati Marg, New Delhi- 110011

3. TheSecretary ,

Ministry of Heavy Industries
Udyog Bhawan, Rati Marg, New Delhi - 110 011
4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road,New Delhi-110 003,
5. The Advisor(CP Division)
Ministry ot Environment Forests and Climate Change
Indira Parvavaran Bhawan
Jor Bagh Road, New Delhi - 110 003

All Zonal Offices of CPCB
‘}“’rv\-(a*‘?{‘

(A.B. Akolkar) j\_( A
Membu Socretary

4

L
o



[ay

Joutw pue lajem-ajsem

jo segnuenb  qewg | oD 5z - 01 - 01 01 - 01 Apue) 91 '8
[ESTITRE
‘suonerado Burjoa-a1 1noyim uonesado
Buyyng woly suossnua GBIV R A1p)Sa[aad
INd 9am8ny owos oy woljy Juumpemuew
anp uonnyod 1re 1ourpy -9 ez - o1 - o1 - - - S[ISUIN [P]AW [[29 pue sselg SI W/
‘suonerado
Quixnu / uonezuaaind
W ogj SUOISSIUS Suixnw (easayd Aq saanippe
INd e°ani8ny owos 0} ‘1opmod UL yIp 3
anp uwonnyod Ire sourpy -9 fo¥d - o1 -- oL - - - sursal sunwew jo durpualg cr g
"suoyerado
Buixnu / uwonezuaand
woij SUOISSIWUD sajseMm snopavzey
INd 2an18nj awos 0 ixo) duisn jnoyytm (duidip
anp uonnyod e soury -0 ST - 01 - oL - - - uns)  sopjenbug  sseworg 01 ‘g
VTSI RITRET
191eM Gurjoo) suonerado
Guiajoaur ssanoad Gurziperow yim Juoje
uoIsnIxa Auiey | 90 Sz - - -~ -~ 01 - 01 | wy dd pajusuo Ajperxe-g 9 i
‘suonerado (uaao [eorndafa 1o sed yim)
Bunysem wolj pajeiousd pdir> Goedes uononpoid
aIe s191EM-9)SEM ym)  sponpord  sjeams/
jo  sannuenb  ewg -9 6T - - - - 01 - 01 Arauoniajuod/ Asayeg g s
‘suonetado
Burysem woiy pajerouad
ae SI3]eM-9)SeM (1910 INOYIIM) SautdIpaw
jo  senpuenb  [ewg )-) Gz - - - - 01 - 01 srgredoawoy pue drpoaindy 9 b
‘suonjerado (uonerado jesrueydaw
Suyng woyy suorssiwo A1p) Aquo Buissard
INd 2anidny awos o} £q ERIRNE wnununye
anp uognyod Ire tourpy -9 CT - oL - oL - - - Wwolj  S[ISUdin  wWnIumun[y T H
Az08arery ONCIS | oN
SPaeay pasiagy | H+V+M H v [A4 LY M M LM 10129g Ansnpuj [udiQ 5

SI10309G [eLsnpuf Jo A10331e7) UddI0) JO ISIT [eul] : O dqe ],




£v

WdJo
suotssnua aanidny awos | H-Q 5T - 01 - 01 - = - SN [2Q Ll 91
‘ssanoxd Guiuurds wogy (ope0s [pews) Suiaram
SUOISSIWS  NJ  JOuIpy -9 CT - 01 - 01 - - - pue Buruurds UO}RoD) 3¢ Sl
‘001 03 pazijeuiou
st a10ds uonnpod ary
‘staxnu pue sazuaand
are (W) uonnpjod
Ite jo sadnog “fnsnput (Burdap
Bugnpjod nie  Ajurepy 90 o1 = 01 = 0L &= —= e uns ) Bumienbuq  9yo) el i
“AJUO UOI R[N Bunyew aot pue
131em Surjoon 30 cz - - - - 0L - o1 aBeroys proo querd Bunpyd 11 o |
(ssaooad Buipadoar
191eMIISEM pue 1a110q
"SUOISSIa Buisn jou) Auo Juipuolq
INd 2anidny awos 03 » Quixnu Aq Fuunpejnuew
anp uoynjod sre sowy | 9-9 T4 - 01 - 01 - - -~ | nojoo owera) | T Zl
(suorsstwa sanrdny [oijuod 0}
pays palaA0d paso[d ul auop
9q  pnoys) e san/3o0lq
‘suonjesado Buur qem el aeppd’
Buixnu woyy suorssnue adid oy (Buuny  wesys
INd 2Am8n) awos 0] / 1anoq / sojsaqse Juisn
anp uonnjjod 1re roury -0 T - 01 - 01 -- - - noyiim)  sjonpord  Juswa)) 61 11
239 ‘apelq Je[nad Jumnod
mes  [@ays  ‘asuueld  poom
[PJLD3[8 Se YIns saulyoew
‘suonjerado (pozuojow) [eoupdape jo djay
Buminy wor suoIssnud ay yim ([ru mes uipnpoxa)
INd 2ani8ny awos 0] Guunmpoemuew arnjuany
anp uonnyod are joury 0-0) c7 - 01 - 01 2 - = uapoom » Anuadrer 31 01
(s1a110q Suisn
an[d upyew 1oj noym  pue duunjoenuew
aoewny / uano pajerado dind 10 1aded Zuipnpxa)
Louwoap / sed [ewg syonpoud 1aded pue
1M prjea s alods sy -0y GT -- 01 - 01 - - - x0q pajedniIod 10 pieogpie) 21 ‘6

‘pajeiausd
Al SUOISSIWD [N ]




‘swnd / saatsaype jo

(opeos odunoo
1daoxa Buissasord opry pue
Guruuey Surpnjoxa) sponposd

2SN 0] anp SawWnj JOUrA -9 (o - oL - 0l - - - I9Yjea] pUe ILa M J00J Iajrar] 6t 9z
aueyjain (Burrnyoeynuew odid
-Aed - jo uoneordde 10 aaded Guipnpxa) siaded
0} anp  sawmnj IOUIA -9 ¢z - 01 - 01 - - - Pajeod I3YI0 pue uone[nsu 9t 0E
U0 eI LIaA
pey  or  pelgns 232 Buizungied sed
uonezrogdojed ‘wreaq uoneziuol ¢ Juruapiey
jo uoneZI[PUL] e uononpur ‘ aqoid punosenn
"SI Ny Jeay Journu N ABojouyday  mau Ay
pue siojem Buijoo) e 290 S¢ = 01 = 0t 0t = 0l JO_Aup yiim juoureas; jeapy 9t | we
{(ypuow sad poe augu /poe
sunydns jo anip 1 oy [enbs
10 ssap Buisn)  (uonesrado
Fuystjod  poe  sunydins
pue  uonerado  Funows
‘ssanoad Buruesp proe yim uonesyund)
Wolj  sawny  JOury 9 (5 - or - 01 - - - AINUS  I2A[IS  pue  pjoo o £
aaqioq /
‘S[eLIaj e med usao  pajerado  Apeotndage
jo Suixnu Zuunp N jo / sed yim (Burxnu
SUOISSIWa IATIIEN) awog 0 ST - 01 - 01 - - - peatsAyd) yoreys wouy angn re i
u|y [2ng (150§ Fuiajoaul
jou 10 Uy [edupae
Guisn Guungoejnuew
"AJUO SUOISSTUS ay pue a3 ‘sauapod
aanidny owpn | 99 5T = 01 - 01 - ~ — | ueynes ‘onuerad ¢ sse|n I¥ 2
"SUOISSIWa 1SNp aA 131, 59 o - or - 01 - - - (ssaoxd A1p) sqru anopy 9¢ 0z
suresd jo yInq ut surerd
Buypuey Juunp Nd Jo pooj jo uonepodsuen pue
suolssiua aan1dny awog 50 o - 01 -- 01 - - - adeioys ‘Gurppuey jo Arjoey ford ‘6l
“pardadxa
ale suonersusad Inopo SaUI0[D
/  SUOISSIWS  JOUIN 20 T4 = 01 - 0L - - =~ | DAd uo Gdunuud [edig 6l £l
‘uonnpjod are soury adewiny oL Aq sajerd pue
‘S[oWweua Jo  sauwny 99 ord - or - 01 - - - sdn> onuerad jo uoneIoda(] 6T /1




St

e Ajuiepy  pajerouad

ale  SUOISSTWa [N 90 ford - 01 - 01 - - - (Ajuo siayjny ao1y]) [nu 201y 09 6L
"SUOISSTUA [N -9 €z - 01 - 01 - -- - uopo asem jo Gurssasorday ¢/ ‘8¢
"SUOISSIWUD [A(] -9 o -- 01 - 01 - - - 1AIOUO) JUSWAd X1 Apeay i e
“paydadxa are g ] jo poom derds
SUOISSIWA aAN I8N awog 950 o4 - 01 - 01 -- - - pue ooquieq Jo UONeZLIaA[N] 74 ¢
(waysas uneay [eaydaja 10
‘N JO SUOISSIua JoUlN 253 ST - 01 7 01 - - - se@ duisn) (unw) aou payng |92 S¢
(Buryoesiq pue
Nl JO SUOISSIWD JOUTA -9 T - 01 - 01 -- - - AAp 1NOyIm) SWOoO| 1aMO ] 69 b
SUOISSIW
Wd  eanidny pue
Mo PHD ‘'STH Suturejuod K101y
inopo snorxouqQ) -9 ord - 01 - 01 - - - pue Alayojep] ‘A[nog 89 e
(onserd
‘S|PLIJeW MEd O wigana) Suumpoeynuew
Buixiu 0 anp suoIssIU sponpoad passasord
» 1a1em Burjoon -9 e - o1 - 01 oL - 01 gsepd pue AuayiA[0 ] /9 el
SUOZ Y10M aY] Ul Quipoq pue uoneNW O]
SOOA Jo sawny Ioury 59 ST - 01 - 01 - e - lauespd 19[103 /| Auay 59 £3
wrea
auq1y L_Lﬁmwmb ‘a1q1y sojsaqse
‘paydadxa are A | jo uou  wouy Fuur njoejnuew
SUOISSIW AANIZN] awog 90 [ord -- 0l - 01 - - - speLrajew Juryoe QF 0¢
‘pajerauad are sGuiysem (Bururgas
sjuawdinba 2 sBurysem / uoneusdoipAy ou )
looy jo segnuenb [jewg D T4 = = = = 0t = 0L Uanoenxs pire Teysy I [10) 68 6
afdueiQ se
poz110801Ed aq [[eys s1a[10q
paiy [ead Quiaey  spun
Y “glapoq paly sed 1oj ) i
AJuo prjea st 21008 Sy 7 Burdip uns Aq
‘o sased / saatsaype pue I21eay pInyj dmuay] 1o
/ sumd jo uoneosrdde 12[10q paiy sed Bursn s1aauan
0] anp  sawmnjy Iouny | -9 &7 = 01 - 01 - - - paysed  jo  Buunpejnuep +S ‘9T
(eanyeradway
1910 O] I3urejuod pewrou  je Qurpuarq  Ajuo)
QU0 WOl SIjsuel] jo sponpoxd  paseq  wnojonad
oW 9] JB SAW Ny IOUIy -0 ford - o1 - 01 - - - 10 saseard ‘o Gugesuqny 0s /T




v

1eay JO aunos

sanpisal se Qoo yitm (Iafoq
uonv[usip  se gL | 99 0¢ = - = = zl i T1 | Inoynm ) aatem  poqusig 43 15
uonoe urgqnios woly
uonnjod 1a1em [ewson -9 og - - - - Z1 - Zl A13A0331 70D 9T 08
aoed
ajey Aewr umop molq / eluow e
sodundg symoaty aarem Buisn moyim Guryew
auuq pue 1ajem 8urjoo) -9 o€ - - - - 1 -- Z1 ax  pue qued  Suy) i oF
‘ajelauad Aew
SaWNy SNOIXOUQO JWOos
‘Juawad  / saarsoype
7 wng Burpuiq (s1a[10q INOYIIM)
jo suogedrydde o1 ang 99 <z - 01 - 01 - - - Suneanar aqmi pue  SaIA] 98 ‘QF
‘pajeroudd sure1d
ale  sigjem  durysepn 9 ford - - - - 01 - 01 jo uissacord pue Burdesg Z8 A,
‘uognjjod
astou se [[am se urpom Gunured
wogj sased  snorxouqQ) -9 ford - 01 - 01 - - - Aeads noym arnjruany (2915 0] ‘9
Nd
JO  suolssiua  aanidny (1030w
‘Bunnjod e Apurepy 9-0 T4 E 01 - 01 - - - dy oz<) Buipuuid  ondg 99 ot
.M—nu._._Wu.mﬂﬂ MUl
Jo  suorssnua  aanidny (1030w
jo  senpuenb  jewg | 9-9 67 = 01 = 0l = = ~ | dH 0z-o1dn) Bupuud andg 08 Rad
‘poierauad (a3110q /
are 19]eM-3}SeM Buipioq weajs Noim apew
jo  sennuenb  [pewg -9 lord - - - - 01 - 01 puey) Buunpenuew  deog A cF
‘pajerouad
a1e  asiou  pue A
‘Buygnjjod e Ajurepy 2°0 5S¢ - 0L - 01 - - - S[[1u mes 9 v
“JINO PO SNOTXOUqo (1ar10q Aqeq parerado sed
pue SUOISSIUa [N ] SWOg 99 <z - 01 - or - - - yitm) Ansnpur spood 1aqqny| G ¥
001
0] poazIjew.ou SI 3100§ [ durgrod proa
dv “dunnjjod are Ajurepy X0 5T = 01 % 0l 0l a 01 | pue (pary sed ) juu Zuijjoy 29 0

001 03 pazijewou
St 21035 Jy “Bugnjjod




LY

“S|eJauIW 3y}
jo uogeyiodsuels) pue

adeiols ‘Buipeojun
‘Buipeo| 0y anp sdurprs
uonniod ute Autepy e 9-Y S/E 2 ST = ST ST - ST femprey / paed yovys [eroury 8 | '6S
‘uonnjod
Jle uo paseq =3lods
pazijewJou 3yl SISyl e
‘Aliniioe 8unnjod santoe) [esodsip
ne  Autew siosiyL e 9-Y G L€ - ST - ST - - - ¥ uodsueny qrodxe ysedpy G¢ | '8S
"s|eJauiw uiinido
Ajleimieu  jo  s3uipunsd
jo sade1s snouea 3upnp
azed  33el  sUOISSIWS Suuniognuew (pues
Wd “Bunnjjod 1y 9-0 SLE 7 ST = ST 2 Ex = 40 isnp auy |} sepmod Aw3 ¢e | LS
'00T 01 pazZi|ew.iou
s a402s uonnjod J3arem auols 9|gqiew
© Bunnjod Jarem Auiew 9-0 S/E - -- -- -- ST -- ST jo uysijod pue 3uizis ‘Bumn) ST | 95
‘00T 01 pazijeuuou
S1 2102S JUIO[ “SUOISSIW 3
ie pue sialem
ajsem  jo sannquenb
jlews SAIRAUAD e
‘paped si1onposd
jeuy ayl ‘Buljood
uo pue i13up adAl wnip
Ul paup pue Jadnd
ul paloeilxa st dind uayy
salnuIW Gp-Qp  1noge
104 3y paaypel
weals ui pajioq ase Aayl
J31em ul way Junpjeos
i2yye  pue  paueap Suunioejnuew
- S}inij puuewel paug e 9-0 SLEE e ST == ST 1 == T Jspmod puliewe] 89 | 'SS
‘spaloy Oy 9D 0¢ - - - - Cl - 4 Jojem paZijRlaully 85 vS
‘paterouad are §g ‘gL (20eULINy
Fuiureyuod siajem-ajsem [GRIFSREIE! Buisn) Sasua|
jo  sannuenb  [[ewg -9 0¢ - - - - 1 - 1 jeondo  jo o Guumpejnuepy €0 €6
‘ATA 0L ueyy ss9f
uoneiauad Jajem-ajsem
[[edoao  Buraey  spEjo0y (s1aq10q INOYIIM
10] pIjeA SI alods SIY| 0-0) 0¢ -- -- - - 4 -- Z1 pue swool gz o dn) s@oy (o 7 ke




‘Aiysnpui Aso8a1ed uaald
g |Im 11 "I9[10g INoYyIIMm
‘Aiysnpuy Alodaien
23ueso ue st 13)10q YIIMm

9-0

S'LE

ST

ST

(13p10q y1im ) Buissadsoud eag

69

®9

‘00T 01 pazijew.ou
S| 3J03s uonn|od Jiy e
“J2)i0q
W woJj psressuad
ale SUOISS W
JO0  sanguenb  ||BWS e
‘apisino
woJy paindosd st o1
"wSav1 duunidoeynuew
1ou ale
yaym sauisnpul ayl
10j plEA S1 3I02S SIYL e

5°LE

L)

ST

o e[ N0y

juadiajep anayjuig

ve

€9

‘00T 0} pazijew.iou
S| 2102s uognjod Jy
‘weals jo Aiddns Joy J3)10q
asn o] anp uognjjod Jiy

SLE

ST

ST

Jagqueyad paieay
weals ul poom jo Juuoseas

v9

“T9

‘Aj8uipiodde
paienajes 3q
|| $3102s ‘paseq [I0
/ 13nj pinbi| / 138319
aie  sweid  uamod
3sayl 41 ' BSeI Ul e

‘00T 0} pazijew.iou
S1 24025 uogn|od Iy e
SMIN S 03-dn
sjueid Jsamod paseq
sed |ews suleluo) e

S LE

ST

ot

aurpadrd
uoneypodsuen sed pue [0

vS

‘09

“Ajuo suies Suninp
Alutew uonesauad
191BM-3]1SEA, e




6t

“sau0bajpy abuniQ / pay 13pun palanod usaq Apoaljo
anny s1as 0q A podpl iaybiH Juawaboubw Juasuo) fo mainind ayy woif
pajdwaxa aq Aow Jybiay ¥20)s 31onbapo y1imbuo|n sa1nsojaus 113sN0I0
yim paddinba pup ssaj o yAW T Aioodod [pjo) Buiapy $13s Qg 3UO|D-PUDIS
4y S AN /s
1Z°0 @ poo| (Inf1D 135 90 VAW T 40f $a.431] 89T = |asaip fo uondwnsuo) e

‘Aop o siy 7T — uo1I0I3do [DWION e 5] (VAW L 01 VAN S1) 8195 40jv4aud8 1asai(] 0€ S
Juawabouow juasuo) fo majnund ayl wosf paydwaxa aq Ao
'suonoiado Bunf ;anf buunp suoissiwa anubnf awos 03 anp uonnjjod 1o Jounn 5} (Sursuadsip Ajuo) spapno janf apqont oy, S 4
(Sunsvr qupd puay Buipnpoxa finp
paiajap ‘a3uay ‘Aiobaipd abupig ul patanol Appaiy 9 | uad sousying o1 01 dn) sorapjvg prap pow fo Suiqiuassy L £
palajap ‘a3uaH ‘sauobajnd 13y10 ul paiancd Apoaily 9 Surimopfnuiu 23] 99 7
‘sauobajol iayjo
Uy Paianol uaaq ApPpaaip anoy $313IAII0 yINs so ‘pPajajap aq o3 Ailobaind anbop ) Sunmmpopy puv Suigqof /b T
A “ON
106310) s1e oN
S DWaY jpuIBLQO 103205 fig snpuy ubug IS

: smojjof sp adv spinjap

NpLdao af | .:::E.:E:E 0] anp pajaop 40 S401238 JUDLIJad A3YFO YF LI _EML.:: AT 24V S40]I3S 3SAY [ 'S40]IIS [pLGSNPUL ] \.: oS \.c Joadsat un syl oL ads aav sy n

aypq St AaoSagn pastoad pup uaainy svor fio8appo indiio suvam A -y
uaaury osyu si Mao8apy pastoal puy ooy spar Adoaqes pursLo suvam 0- 8
a8upi () s1 Lio8aywd pasiaal pup waaicy spar fuodaqvo pnduo suvaw -0 f
YA s A0Eon0 pasioar pup aSuni) som M08 v M Suo suva Aj-Q a
w2245y s1 lao8ao pasiaal puv aSuvi() svar Aiodaqvs jourSuo suvau H-Q  °p
a8uvi () ospo st Aao8ajpd pasiaas puv a8upa() svan fao8ajvd u18uo suvow (-0 )
aduvay s1 hao8avo pasiaad puw pay som fao8au paaSuo suvaw -y 4
pay os)p s1 lio8aua pasioar puy poay som A108aqm0 Lo sunau y-y 0

2 8m0110f v aan suoypiaaqqy oy Jo swaof jpnf oy ‘fao8auy pastos y) uwin|od ayy apu)] 1

NN




_ &grery Annexure-4

= SEMECASR A LRER e Ll
ig?; MR A gatare waT

468, IR U, FEEFII V3, JEA-248001

a?mim QUM 30 -2076157, 2976158, 2607092

mqa}m/ﬁaﬂ /Wou183—554/2022//65r - RA®: %oaz2022
TH0AI0&N0 #ew
Jar ¥,
Rrafem,
AEUGH |

fawz—a0 wHosfodlo ¥ W §@ amdew wWo—138 /2022 ¥ wiRa amew
f%?mzzozzozz$m§qm$mﬁl

wRIE,

SwWiw fawgs @0 wiowhodlo gR1 e ImAgA ¥Ho—138 /2022 A9
Sl g9 ITRRIve I wd s A wiRd aew e 22.022022 @1 e
TRV FNA B B PR (§AH—1)| A0 TAoSNodlo gRT TERIgA H W
0-587 /1, WIS AYR WAHETAL, SEUGA T WEHRT 70—1560, STel Arep, AT
VAQR, <ERIgH W U v @ v @ ow § Rronfeerd, dEwga e
TS GgEY FEEY A &1 |yad e g ARERa v man ) wge Ao
I B HIAR WH 0587 /1, WAl YR JHA@ICA], CERIgA # Fwnfad
UgTe U9 Ud WA 401560, STl did, Aol YR, dEvTgA § wenfia wde
g7 R i Ogia o (rra dgiform) a=dta gqwur s 9 g fata
“Guidelines for Setting up of New Petrol Pumps” & it fAuiRda “Siting Criteria of
Retail Outlet” &1 UTE T8 HXCH & | GoW Hed 2q d-=rd uguol fg=or 9
gR1 ffa “Guidelines for Setting up of New Petrol Pumps” (T2 WeNferd) Tg LRG|
frdieror s @Y BTG WA & (WaTe—2 4 3) |

Hl0 TA0SN0A0 ERT Uik e @ uTeld 3 AU oY 2 6w
IGRIET @RI 0587 /1, AWl IAYR IAFATAl, ERIGA UG WHI 40—1560,
eMTe =, AT AR, <@g A g v @) v eg feta sepafa @
ProaaR fRed @1 @1 % &Y Ud &Hd dEaEl § Ho CHosHodlo B
A B B BE D |
Herraa—gAR |

(WU‘ﬂO Jardowworso

o1 5 W wfeq |
l
SRR freifean @ ort wied S T e S & i
1. wf¥a, a9 g qutaRy, ITRETS ¥, QEWIGH |
2. wfta, A2 e TS, HERAR s, &G |
3 &t e, & sratera, gowodowlodlo, g |

SIC VX



